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Title: Regarding demand for Joint Parliamentary Committee to examine irregularities and malpractices in IPL and alleged
phone tapping of political leaders.

SHRI YASHWANT SINHA (HAZARIBAGH): Mr. Deputy-Speaker, Sir; this is a very serious issue. It is an issue which is linked
to the IPL also. There are phone tappings which show that Cricket betting has also taken place and, therefore, we revert to
our original demand that there must be a JPC to investigate the IPL and all related matters. ...(Interruptions) We want the
Government to respond to this. We have given a notice on breach of privilege against the Prime Minister that he has spoken
outside on this issue. Now, the Leader of the House must respond and say as to what is the Government's response to our
demand for a JPC.

THE MINISTER OF FINANCE (SHRI PRANAB MUKHERIEE) : Sir, this issue has been raised already. The question of
formation of a JPC in respect of IPL has also been raised. I said the Government will consider and the Government will
inform the House. In the same statement, as the hon. Members will recollect, I said that the House is continuing and the
House will continue. But we have some time-bound business to be completed and that is the financial business which ought
to be transacted. With the cooperation of hon. Members, we have transacted one item just now. I have talked to the
Leader of the Opposition and other leaders that by tomorrow evening we hope to complete the third leg of the budgetary
process by passing the Finance Bill.

Thereafter definitely we will be addressing all the issues which the hon. Members have raised, the IPL issue and
even the issue which has been raised today and what appropriate steps the Government will take, I will inform the House. I

am not running out of the House. The House is going to continue up to 7t of May. There is time. Let them have some
patience and allow the financial business to be transacted now.
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SHRI PRANAB MUKHERJEE: Mr. Deputy-Speaker, Sir, I can assure the hon. Members that three or four important issues,
the IPL issue, then the issue which has appeared in a section of the media in respect of some phone tapping, the statement
which the hon. Home Minister made in connection with phone tapping etc., we will have the opportunity of discussing with
the leaders of various political parties. The Government will consider as to what approach it will take and thereafter either
myself or the Prime Minister will come to the House and inform the House. But it will be done after the financial business is
transacted by tomorrow in this House.



